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monitor a  particular  community
separately? in the remaining schemes also
we are giving benefits. But, in our
Ministry there is no monitoring system
especially with regard to minorities. The
suggestion given 'Ry the hon. Member is
well taken. ...(Interruptions)... We will
try to get figures with regard to the
minorities as to how much amount has
been given. «..(Interruptions)...
Hereafter, we will try to do monitoring.
...(Interruptions)...

MR. CHAIRMAN: Hereafter he will
do monitoring. ...(Interruptions)... Yes,
Fine! ...(Interruptions)...

Acknowledgement and reply to letters
received from Members of Parliament

*363. SHR] NAGMANI:
SHRI ISH DUTT YADAV:!

Wili the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that in more
than 75% cases acknolwedgements to
letters of Members of Parliament are not
being sent within fifteen days and the
final replies are also not being sent to
them within three months;

(b) if so, the number of such cases
during the last three years, department-
wise; and

(c) whether Government propose to
take any action against the concerned
officers found responsible in such a cases
and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY

AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN): (a) to (c)
All Ministries/departments of

Government of India are required to
scrupulously observe the guidelines laid
down in the Manual of Office Procedure
(MOP) for sending prompt replies to
letters  received from Members of
Parliament. In case delay in anticipated
in scnding a final reply, an interim rcply

*The Question was actually asked on the floor
of the House by Shri Ish Dutt Yadav.

[RAJYA SABHA]
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is to be sent within a fortnight, indicating
the possible date by which a final reply
can be given. Any violation of the
procedure and deliberate delays are
required to be dealt with as per
disciplinary procedure. This is being
closely monitored by the respective
ministries/departments. There is no
system for centralised tabulation of letters
of Members of Parliament in various
ministries/departments, in terms of the
acknolwedged letters, replies sent or still
pending for reply. It is, therefore, not
possible to state in how many cases final
replies were not sent by ministries/
departments during the last three years
and whether any action has been taken
against any delinquent officials.
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SHR] S.R. BALASUBRAMONIYAN:
Mr. Chairman, Sir, we have issued clear
guidelines to  all the Ministries and
Departments that whenever they get any
letter from a Member of Parliament, that
letter should promptly be attended to and
within 15 days, as the hon. Member
himself has said, a reply should be sent to
the Member. If they are not in a position
to reply within 15 days, of course, the
letter will be ackowledged.
~(Interruptions)... The letter will be
acknolwedged that the matter is being
looked into. ...(Interruptions)... The
letter is definitely acknowledged and ‘a
reply  is given to  the Member.
—(Imerruptions). ..

SHRIMATI RENUKA CHOWDHURY:
We don’t want ‘looking into’. Neither we
want an acknowledgement. We want a
reply. These are two different issues.
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SHRI S. R. BALASUBRAMONIYAN:
Sir, as far as the letters are concerned,
there cxists no centralised system in
regard to their receipt. But definitely,
whenever there is a violaiton—as the
hon. Member himself has said—it is
dealth with, as per the Manual of Office
Procedure. It is dealt with, as per the
Central Civil Services (Classification and
Appeal) Rules. Articles of charge are
framed against the accused officer and
based on the imputation of cvidence on
record available in regard to  this,
punishment is given to the officer
concerned. It may be a fine. It may be a
censure. But definitely, action is taken.

SHRI G. SWAMINATHAN: Sir, 1
would like to -know whether the
Government is aware that many senior
officials in Delhi are reluctant cither to
speak over telephone with the MPs., or,
provide appointment to the MPs., who
want to meet them for giving some
representation, or, for eliciting legitimate
information from the officers. This is
contrary to the instructions issued by the
Department of Personncl.

In this connection, I would like to
know whether the Government would
repeat the existing instructions to the
officers in order to ensure their
availability and in order to ensure their
showing courtesy to the MPs. when they
seek appointment, or, when they want to
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talk to them on telephone, or, when they
makc represcntations to.them, on behalf
of the public or their constituents.

SHRI S. R. BALASUBRAMONIYAN:
Sir, we will take note of it. We will again
issue strict guidelines and instructions to
the  concerned  Departments  and
Ministries.

SHRI TRILOKI NATH
CHATURVEDI: It would be ‘looked
into’,

SHRIMATI RENUKA CHOWDHURY:
This is a very frightening reply.

SHRI §.8. AHLUWALIA: This is an
assurance. (Interruptions)

SHRIMATI RENUKA CHOWDHURY:
Sir, my hon. colleague who has raised
this issue has touched on a very sensitive
point. I say this because we are the
representatives of the people. When we
raise an issue, it is not for patronising
acknowledgement. It is not for that we
write to them. We write to them in order
to get a concrete reply, in order to know
the plan of action. Sir, I would also deem
it as an issue of our privilege, as
Members of Parliament, that when we
seck action, we are fobbed off. Even the
Ministers...

SHRI SURINDER
SINGLA: Not palmed off?

SHRIMATI RENUKA CHOWDHURY:
I would request the hon., Minister that
there should be a review of the protocol
and procedures that are applied to the
Mcmbers of Parliament, in the respective
Ministcries, including the question as to
how they should answer 2 telephone call.
Quite often, Sir, we are forced to
spcak— as you know, there is a
restriction on the number of free calls
that we are allowed — to everyone down
the bureaucratic line and we are kept
waiting. Quite often, the officers do not
cven come on the line. 1 find this
extremely offensive. This is a violation of
our privilege, as people’s representative.
Therefore, stringent action has to be
taken by the hon. Minister. It is not

KUMAR

[RAJYA SABHA] -
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enough that he ‘looks into the matter”. I
am sorry. But this myopic vision of
looking into the matter would not satisfy
us. ] want a time-bound action plan to be
executed by the hon. Minister in order to
restore the dignity of the House.

SHRI S. R. BALASUBRAMONIYAN:
We understand the feeling of the hon.
Memebr. We have already issued
instructions and guidelines to the
different Ministries. We will again bring
it to their notice. But if there is any
violation in an individual case, that can
be brought to the notice of the concerned
Minister. Definitely, action would be
taken.

SHRIMATI RENUKA CHOWDHURY:
It is not a matter of individual cases, It is
a question of the procedure that has to
be applied. There is a protocol which has
to be applied. There is a procedure which
has to be applied.

SHRI §. R. BALASUBRAMONIYAN:
There is a procedure.

SHRIMATI RENUKA CHOWDHURY:
Why is it not being applied?
..(Interruptions)

SHRIMATI JAYANTHI NATARAJAN:
Sir, the staff speak only in Hindi. They
do not speak in, any other language. We
do not follow that... (Interruptions)

SHRI RAM GOPAL YADAV:
Shriman, fortunately, the Prime Minister
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SHRI V. NARAYANASAMY: The
acknowledgement comes, but the reply
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comes to MPs only after four years. By
that time we forget the issue.
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1 am sorry to say this. The HRD
Ministry is here. I have written at least
twenty letters to his Ministry regarding
these problems. People from my
constituency come. Their daughters and
their sons-in-law are working in the

Department  as teachers at different

placcs, but they are not being brought
together. So, I request the Prime
Minister, through you, as he is present
here , to direct all the Ministers at least
to comply with genuine requests of
Membes of Parliament.

Thank you.

SHRIMATI RENUKA CHOWDHURY:
Sir, I want the Minister to circulate the
Manual of Office Procedure to all
Members of Parliament so that we know
our rights and we follow them and so that
they can follow the protocol.

SHRI V. NARAYANASAMY: They
should supply it to both the Ministers and
the Mcmbers of Parliament.

SIIRI S. R. BALASUBRAMONIYAN:
Sir, cvery Minister has got it. We will
definitcly circulate it to Memcebrs of
Parliament.

[20 MARCH 1997}

to Questions 22

MR. CHAIRMAN: Mr. Minister, do
you have any answer to Mr. Yadav’s
questions?

SHRI S. R. BALASUBRAMONIYAN:
Sir, it is too general, We have given clear
instructions and directions to all the
Ministeries. If a letter is received from an
MP, it has to be acknowledged within
fifteen days. It has to be attended to
promptly. If it is addressed to a wrong
Ministry, it will be sent to the concerned
Ministry.

SHRI V. NARAYANASAMY: But no
reply to MPs’ letters comes at all from
the Ministers. Their letters are thrown
into the waste-paper basket.

SHRI S. R. BALASUBRAMONIYA:
After having been in Parliament, if he
does not know how to elicit replies from
the Ministers, it is his mistake.

SHRIMATI JAYANTHI NATARAJAN:
Sir, apart from letters, a very important
issue is that even the matters which are
raised on the floor of the House are
ignored. Vinayji gets replies to letters
which she has ndt written. Forget that.
About the Zero Hour Mentions and the
Special Mentions, there was a time-
honoured practice that the Ministers
would write to us stating what action they
were taking or what the exact situation
was regarding those matters. Of late, Sir,
MPs are just being ignored totally. Even
if they are sitting in Parliament, they
totally ignore the matters raised, which
you have cleared. -

1 want to know whether they would
look into this and see that- the Members
who have raised issues on the floor of the
House, get proper replies on those issues.

Thank you, Sir...(Interruptions)

The Minister should answer this, Sir.



23 Oral Answers

MR. CIIAIRMAN: Obviously, 1 can
understund  the Members are agitated
about this. Obviously, a procedure has
to be evolved by the Government for
replying to Members of Parliament. But,
they can do one thing. They can keep a
register of all the letters received from
hon. Mcmbers.

SHRI S. R. BALASUBRAMONIYAN:
There is u register in evry department.
They are required to keep a register.

MR, CHAIRMAN: And then it
should be possible to monitor the
progress,

SHRI S. R. BALASUBRAMONIYAN:
Sir, evsry Department is required to
keep a register. Whenever there is a
delay, the subordinates must tell the
heads of Department that this is the
rcason why they have not replied. All
these things are there. This Government,
in  particular, has taken care that
whencver there is a letter from an M.P.,
it should be prompty attended to.
(Interruptions)

SHRIMATI JAYANTHI NATARAIJAN:
No, it is not being done.

SHRIY TRILOKI NATH
CHATURVEDI: What about the Special
“Mcntions? (Interruptions)

MR. CHAIRMAN: The Prime
Minister is saying something. Obviously,
the Prime Minsiter has to direct.

THE PRIME MINISTER (SHRI H.
D. DEVE GOWDA): Sir, I am equally
concerned about the delay in the action
taken by the Government on the letters
written by hon. Members of both the
Houses.

[RAJYA SABHA]

to Questions 24

Sir, with may little of experience in
the last ten months, 1 must say that the
procedure that is being adopted is very
cumbersome. 1 have received 34
thousand odd letters. Nornially, I myself
write in my own hand or refer these
letters to the concerned Minister or
Secretary. Sir, it is an interim reply that
we give. When action has been taken, a
final reply is communicated. But, in
regard to taking a final decision, I am
sorry to say that nobody is prepared to
change the procedure which we have
inherited from our forcfathcrs. We are
talking so much, but we have instances
where the Cabinet decisions have been
turned down by officers. I can quote a
number of instances. Sir, this is not an
issue to be taken lightly. (Interruptions)

MR. CHAIRMAN: Please listen to
the Prime Minster.

SHRI H.D. DEVE GOWDA: Please
listen to me. If the House is serious, a
House Committee can go into the whole
issue. Several circular instructions have
been issued by the previous Government
and by the present Government time
and again. But that is not going to solve
the problem. The system, as it is now
prevailing in the Government of India, is
not like what obtains in the Staies. The
system that is prevailing in the
Government of India needs a fresh look.
Otherwise, whatever may be the
Members' feelings, 1 cannot do anything.
I give you one example. If an hon.
Member comes to me with a delegation
for sanction of a sugar factory, I will
refer the case to the Food Ministry.
There a Committee will consider the
case. From that it should go to the
Industry Ministry. The Industry Ministry
has to clear it. Then there will be a
joint meeting of both the Ministries.
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Then it will go to the Cabinet
subcomniittce. Then it comes to the
final stage. That way it will take three
months, four months, five months or
cven six months. T do not know how
these things have been allowed to
continue for fifty years. I feel disgusted.
I am sorry to say this. What type of
reply can I or my Ministers give? You
arc all senior leaders. When we receive
a letter from the Members, we normally
acknowledge it. Then and there we are
not in a position to say whether it can
be done or not, because they have to
examine it. Even to give a specific
dircction that you must do it, the
Ministers now-a-days are damnscared.
(luterruptions) Just onc second. It is not
a thing to be mixed with politics.

Even to issue a specific direction or
to overrule the opinion given by the
Sceretary, onc has to think over several
times. For example, a person from
Karnataka or Kerala is working in the
BSF in Kashmir and suddenly his
miother dies, then, he would ask for a
change to thc CRPF. Even to issue a
specific  direction or to overrule the
opinion expressed by the concerned
Sccretary, you have to think over 10
times because cverybody would go to
court.

Sir, if the House is really concerned,
you can constitute a committee. Let
them examine the procedures and then
give us a suggestion to streamline the
present system of administration. It is
very difficult.

SOME HON. MEMBERS: Yes.

THE LEADER OF THE
OPPOSITION  (SHRI. SIKANDER
BAKHT): Mr. Chairman, Sir, I
appreciate the agony of the Prime
Minister with regard to the load of

[20 MARCH 1997]
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work which is there, receiving so many
letters, etc. Talking about the present
administrative sysem, there may be
some difficulty. But I take a very
serious note of his saying that even the
decisions of the Cabinet are being
ignored by the officers. This is very
serious. This has nothing to do with the
system. It is something to do with the
existing Government. ..(Interruptions)...
I would definitely like to have a reply
from the Prime Minister whether he
really means it or there jas been some
slip.

SHRI H.D. DEVE GOWDA: Mr.
Chairman, Sir. I have quoted the
decisions of the Cabinet. 1 have already
quoted the orders of the Central
Government in the other House. There
is nothing of a slip.

SHRI SIKANDER BAKHT: If a
Cabinet decision is ignored by the
officers, then, how the Government
...(Interruptions)...

SHRI H.D. DEVE GOWDA: Please
hear me. Whatever decision has been
taken by the Cabinet has to be
supported by the rule of law. Suppose,
there is no bodget provision and the
Cabinet takes a decsion to pay Rs. 50
crores or Rs. 100 crores...

SHRI SIKANDER BAKHT: Sorry
then, there is something wrong with the
Cabinet.

SHRI H.D. DEVE GOWDA: Just
wait. I have not gone into the details as
to when it Imppened and how it
happened. I only cited one or two
instances as to how things are
happening. So far as other issues are
concerned, it is not so simple to give a
final result within 15 days or 20 days.
We can only give an interim reply by
an acknowledgement. If you really want
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that some changes have to be made,
then, the entire House should apply its
mind irrespective of political parties. All
parties should sit together and consider
it. We must change the present
procedurc; otherwisc, things will go on
like this. ..(Interruptions)...

PROF. VIJIAY KUMAR
MALHOTRA: Why is the Prime
Minister helpless?

SHRI G. SWAMINATHAN: Mr.
Chairman, Sir, the Prime Minister has
suggested that a Committee be formed to
go into the present working of the
administrative systtm. I would request
you to constitute a committee.

MR. CHAIRMAN: There is already a
departmental committee dealing with
personnel. Let that committee look into
it.

SHRI G. SWAMINATHAN: Yes, a
committee can look into it.

MR. - CHAIRMAN: Thereafter, if
necessary, we can think of a specialised
commitiee ..(Interruptions)... 1 would
refer it to the departmental committee in
the first instance.

[RAJYA SABHA]
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Now. Q. No. 364,

Land for Memorials

*364, SHRI ISH DUTT YADAV':
SHRI RAM GOPAL YADAYV:

Will the PRIME MINISTER be
pleased to state:

(a) the allotment of land made so far
for the memorials of political leaders,
including late Prime Ministers; and

(b) the area covered in each case and
the estimated cost of the land and
structures involved?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN AFFAIRS
AND EMPLOYMENT AND
MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (Dr. U. VENKATESWARLU):
(@) and (b) Land for memorials of
political leaders has been made available
either free or on token recovery of
licence fee of Re. 14, A statement
indicating the extent of land, estimated
cost of structures is laid on the Table of
the Sabha.

Statement

The memorails of late leaders are located in some of Government bungalows. In some
cases land has been allotteddutilised for setting up of their memorials. The area allotted/
utilisedcovered in each case and the estimated cost of structures involved is as follows:—

SL Name of the Samadhis Arca covered  Cost of structure
No. (in Acres) (Rs. in crores)
1. Raj Ghat Samadhi Committee 59.00 01.20

2. Gandhi Smarak Nidhi 06.199 —

3. Gandhi Darsan Samiti 36.92 —

4, Kisan Ghat (carved out of Rajghat area) 19.00 01.02

5. Vir Bhumi carved out of 15.00 06.70

Shakti Sthala land)

¥The Question was actually asked on the floor of the House by Shri Ish Dutt Yadav.



